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'ire In Diesel Tankeno Ncar Botad R.III".,. 
Station 

40gS. SHRI BEN I SHANKER 
SHARMA Will the 'Minister 01 
RAILWAYS be pleased to slale : 

(a) whether two diesel oil tanien of a 
,oodl train were set on fire by a mob of 
over 4,000 s!udenl~ at the Ouler signal of 
natad railway st,tion, about 167 Km from 
,\)undabad 0n the ZlItll November, 1968; 

(t1) whether any inquiry hu been made 
into the indj~nl; and 

(c) t( n, the rea~ons therefor, tTle 
estimated los,. and the action taken in the 
matter 7 

THE MINISTER OF RAILWAYS 
SHRI C. M. POONACHA): (a) No. 
However, a mob of ~tudents detained a 
goods train and took out some gunny bags, 
emptied their contents and sel the bags on 
lire. Tankers or w""on~ did not catch lire. 

(17) Yes, the incident was enquired into 
by the District Magistrate Bhavnagar 
and Deputy Inspector General, Criminal 
n vestigating Department Crime and 
Railways, Ahmedabad. 

(e) Tile students w<:re protesting again&( 
lOme inc"easc in tuition fees in high school 
dasses in Gu;arat State. The estimated 
cost of damage to the Railways 'is about 
Rs. 4.00~/-. Twentysi~ persoM were arres-
ted a.ild a case was registered at Botad 
Police Station on Crime No. 174/68 under 
Sections 143, 147. 149, 332, 336,337, 353 
and 4l7, Indian Penal Code and 121, 127 
and 128 Indian Railway. Act. 

Mis A., H. Wh • .ter & Co's Bookstllllilit 
Railway StatioH 

408~. SHRI S. M. SOLANKI : Will 
':lC MiDislcr of RAILWAYS be plea:oed 
to state ; 

(a) wtlc:ther GovemmcRt have ~iven the 
~ontrac:t of bookstalls to Messrs, A. H. 
Whe.lar &. Compauy permanently on all 
Ihe R.ailway !Nations of India ; 

(b) if so, reasons 1:1C.-.ror; aDd 

(CJ whether Government invited leaders 
or save them the contnlCt b:J private 
negotiat ioos ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA) : (a} No. 

(1:» The question docs not arise. 

(c) .<\ statement giviBg the information 
is attached. 

SratemNrt 

(C) MI' A. H. Wheeler &. Co. have 
been' holding the bookstall contracts at a 
number of Railway slat ions for many year" 
and it is not ,mown whether the contract" 
'Nere allotted to thc:Jl by inviting tenders 
or by negotiati;)T}s. 

2. The c,)ntr:rct. wit!! t:le firm have 
heen extended from time to time ;0 term! 
of the agreements which ccntainC<l ;l. 

provision giving the firm an option to 
extend the contracts at the end of the 
stipulated period of each contract. While 
extending the contracts from 1-1-1967, the 
provision in the agreements giving the 
firm an option to extend the contracts at 
the end of the contract period has been 
deleted after holding nelotiations wilb 
the firm. 

12.117 hrs. 

PAPERS LAID ON TRIO TABLE 

NOTIFICATIONS UNDER MINES AND MINERAL 
(REGULATION A"D D>VELOPMENT) ACT. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI RAM .5EWAK): I beg 
to lay on the Table 'a copy each of 
the following Notifications IInder sub-
section (I) of section 28 of the Mines and 
Mineral (Regulation and Development} 
Act, ,957: 

(I) 0 S. R. 2053 published in Gazette 
of India dated the 23rd NOl'Cmber, 1968 
making certain llmendment to the Second 
Schedule to the Mines and Minerals (Regu-
lation and Development) Act, 19~/: [PIllcrd 
In Li/o,...r~. Sn No. LT-2611/68.) 




